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IN THE CINTRAL AD iINISTR.TIvE TRI3UNAL 
GUWHATI SNCH .:::lUJAJ-IATI 

ORDER SHECT 
OF 2OO 

Applicant (s) 	¶\4sv-\ 

RSpondent(s) 	 U 	t 

Advocate for Applicant(s) 	C l( 

Advocae for Respondent( - r) = 
Heard 1ir,  S. Sarm, learned 

ccunzel for ttie appflcan.. The 

	

- 	
r 	

application is admitted. CaLL for/ 

:: :° 

/4.10.2000 transferri( 

applicant, 	Shri 	M.B. 

Driver (-l) from ICAR CL, 

Umieim to ICAR Research Compi 

() PVf74C__ 	 Baar and the order No.RC(P)6/ 

dated 27.11.2000 relieving M 	
/ 	 applicant for joining at basar1 

I Arunachal Pradesh, shall not b1 
- 	 suspended. Returnable by thref 

weob. In the meantime, tI, 

aforesaid transfer order shai 

remain suspended. List it il 
I 21.3.01 for orders. 

Vice-Chair 

nkm 

.' 

... . ..... 



Jt/9 

4V 

21.3 .01 

trd 

25.4.2001 

O.A. 90 of 2001. 

List after four weeks enabling the 

respondents to file written statement. In 

the meantime the interim order dated 

28.2.2001 shall continue. 

Fix the matter on 25.4.2001 for 

further orders. 

Vice-Chairman 

Four weeks time allowed to the respondents 

to file written statement. List for orders on 

30.5.01. 

Vice-Chairman 
nkm 

30.01 
ba&v %itL, 

bb 

17.C1 

No tirittcn StatElent hs 00 t'ir filed,  

The applicant may f1la rojoinder, if any, 

ui.thin three uoeks tire from today. 

List on 11-7-2001 for ordor. 

- 	 -- 

Vicc..Ch airman 

r 	 ..-.1.1 

( 

2007Q01 
	

%he p.tcEding 	 the 
cace for hearing on 38.03, 

im 
	 Vice 

N 



O.A. No.90 of 2001 

	

Not esof the Regj stry Date 	I 

3.8.01 	 Adjourned to 31.82001 on the 

prayer of the counsel for the 

àpplciant. 

List on 31.8.2001. for hearing. 

4 	 Vice-Chairman 
301 

tti 	 trd 

a 

o 
• 	On the request of r.S.Sarma, learned 

,counael forth, applicant, the caae is adjourn,d 

to 14/9/01 for hearing s  

	

mb 	
Plernb,r 

	

14.9.01 	 Mr#80ceDeecounsel fOT the  respondents e4  
• 	 stated that he obtained necessary instructions 

raised in. the ejoinâTanâ alobtajn instruc- 
D WL44. 

tione as saJay are paid to the applicant. 
• 	 . 	 The case is accordingly adjourned to 26/9/01 for 

hearing. 
h e 

Vice.u.Chajrmn 
mb 

	

26.9901 /. 	Judent delivered in open Court. 
- 	

Kept in separate sheets. Application 

	

7,/tfbJ 	 is disposed oE. No costs. 

d? 

• 	 vice-chairman. 
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CENTR1 ADMINISTp 	RIBUI\IAL  
GUWAJ-JTI BENCH 

Origjnj Appjjcaj0 No 0  90 of 2001 

Date of Decision. 26.9.01 • • • n •o.• •. 

Sri Man Bahadur Chhetri. 

Petitioner(S) 

Mr.S.Sarma, Mr.U.K.Goswami 

Advocate for the 
- Versus.. 	 Petitjonsr(s\ 

Unjon of India & Ors. 

Mr.K.N.Choudhury 

Mr.8.C.;Das 

Rc sporden 
THE HON' B1 	MR.JUSTIC D.N.ChOWDHURY 1VIC.CkikIR14AN 
THE HNBL 

le Whether Reporters of local Pa pers may be alj. ,Dwpd to see the 
judgment ? 

26 To Le ieferred to th Reporter or not ? 

Whether their Lordships wish to see the 
fair ccpy of the Jdmeit ? Whether,  the Judgment is t be circulated to 

the other Benes 	? 

JudgMent delivered by Hon'ble : 



:1 	C1LWL A 	it'V TRiBUL4AI 
	 ty 

GU1,G2.T I thNCH 

Original Application No.90 of 2001 

Date of orders This the 26th Day of Sept,2001 

HON'BL4 MR. JuSTIC D • N. CIiOLHURY ,VIIi*thN 

1. Shri Man BahadurChetri 
Driver, Tl 
In the office of the £AR  Research Complex for 

H Region, Barapani, Meghalaya 

Applicant 

By Advocate Mr.SeSarma, Mr.V.K.Goswamj. 

Union of India, 
Represented by the $ecretary to the Govt of India. 
Ministry of Agriculture, Krishi Bhwan, New Delh.te 

The Director General • 
Indian Oouncil of Agricultural Research, ICA, 
Krishi Bhawan, New Dethi 

3, The Director, ICAR, 
ICAR kesearch Cnplex for NH  Region, 
Barpani, Meghalaya. 

690 	 ... Respondents, 

By Advocate Mr.K.N.Choudhtiry, M.r.I,C,Das 

eliOWDURY 1 J(vç)__ 

-Vide order dated 23rd October 2000 the applicant 

Shri Man Bahadur chetri, Driver T-I working at IAR  Research 

Complex for 1 Region, was transferred from ICAR Borapani 

to ICAR,Basar(AP)  and in his place Shri Harka Bahadur, Drjver, 

Arunachal Pradesh ICAR Research Complc, NrM  Region, Basar 

was posted. The legitimacy of the said order is assailed 

in this case as arbitrary and discriminatory. 

Mr.S,Sarma learned counsel appearing on behalf of 

the applicant streneously argued that the .i pUgU orer.: 

oontd/-2 
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of transfer is arbitrary and discriminatory and violative 

of d4rticle 14 of the Constitution. The impugned order of 

transfer of the applicant was passed as a measure of punish-

ment for the alleged misconduct as stated by the respondents 

in the written statement. 

14r.E..Da8 learned counsel appearing on behalf of 

the respondents, on the other hand contesting the claim 

of the applicant stated that the order of transfer was made 

for administrative exigency. 

Upon hearing the learned counsel for the parties 

I am not inclined to disturb the transfer order dated 

23rd October 2000 at this stage. The applicant may however, 

submit a detailed representation for reconsidering the order 

of transfer on the grounds mentioned in the application, 

on his joining at Basar. The authority shall take measure 

for regularising his leave and to release his salary on his  

joining in the office. The respondents shall also release 

an advance of above Rs. 15.000/- to meet the expenses in 

connection with his transfer. If the applicant make an 

application for his transfer to Barapani or at Siliguri the 

respondents may sympathetically consider the same and pass 

a reasoned order. The direction is given only for the reasons 

:1 

	

	
that the applicant is a Group I) employee and such, the 

transfer causes severe hardship to the members of his family. 

The respondents shall consider the case of the applicant 

expeditiously preferably within two months from the date 

of his joining at Basar. 

Subject to the observations made above the applica- 

tion is disposed. There shall however, be no order as to 

costs.. 

D. LV. clwDkwnY) 
LN 



BEFORE THE C:ENTRL ADMINISTRATIVE TRIBUNAL 
GUWH(TI BENCH 

Tit le of the case O,••__ 	No. 	 i:2øi 

3h i 	Man Bahadur i::hhetr I ppi I cant. 

;Nb 

Jn.lc'n of 	India & ors. Respondents, 

I 	N 	D 	EX 

INo. Farticulars Paqe No 

ppI :1 cat ion i to 7 
Verification 

Annexure1 

10 
Annexure'2 

Annexure-..•:, 

tnnexure..:: 

nnexure 

('nnexure-6 

Annexure-7 

* ****** *** ******* * **** ******** **** * ******** * ** * *** ** ******* 
i 1ed by 	U 	( 	.ic.zaini Reqn, No. 

LIE? MN Date 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

I ('n application under sect icn 19 of the Central Administrative 
Tribunal Act190) 

OA.No 	 of 20t21 

SAWEE ELI 

Sri Man Bahadur Chhetri, 
Diver, T-1 
I -i the Office of the ICAF.: Research Complex For NEH Regicin, 

Erapani, Meghalaya. 
Applicant 

VERSUS 

ii n i on c' f I n d i a, 
Represented by the Secretary to the Govt.of India, 
Ministry of Agriculture, Krishi Bhwan, New Delhi 

The Director I:ieneral 
I ndian Cc'unc i 1 of Agricultural Research, ICAR 
Kr ishi Bhwan, New Del hi 

3 The Director, ICAR 
ICAR Research Complex for NEH Region, 
Barapani, Meyhaiaya 

Respondents. 

PARTICULARS OF THE AppLIi::ATION 

1 	PARTIC(JLARS OF THE ORDER AGAINST WHICH THIS APPLICATION IS 

I'1ADE 

This application is directed actainst the order date 

24 10 2000 transferring the applicant from ICAR Barapani to It::AF: 

¶sar, (ASP).. This appi icat:i.csn is also directed against the order 

dated 27.11 .2000 (re'::eived by the applicant on 13.2.2001) 

elievinq him w,e,f, 311.2000. 

. LIMITATION 

The applicant declares that the instant application has 

teen filed within the limitation perii:;d prescribed under section 

21 of the Central Administrative Tribunal Act.198. 

1 



3 JUF.:ISDICTION: 

The applicant further declares that the subject matter 

ofi the case is within the jurisdictic'n of the Administrative 

Tibunal 

4 

That the present applicant is aqqrieveriby the order 

dted 241.200 issued by the respondents transferring him from 

IIJAR }3arapani to I,::Ar: 3asar (AMP) at the feci end of his service 

career0 just after the receiving the said order dated 24120 
............ . .... 

tlpe applicant preferred a qpLgaantation to the 	concerned 

athority for consideration of his case but same yielded no 

rthsult in affirmative except assurances from the higher 

ahorito The applicant thereafter was performing his duties and 

sOddenly he received, an envelope :ontai ni ng its registrat ion date 

as 1321 issued from the office of the respondents0 In the 

said envelope he found a letter dated 271 1 relieving him 

from his present place of posting pursuant to the said order of 

transfer dated 240100200 w,e,f, 31120 The appli':ant made 

sveral 	request 	but some did not yield any 	result 	in 

aif f i rmat ive 	Hence the present application seeking appropriate 

rlive against the aforesaid arbitrary action on the part of the 

s  

H 	This is the crux of the matter for which the present 

ablicant has come before the Hon' ble Tribunal seeking redressal 

gainst his grievances0 

42. 	That the appi ic:ant is a citizen of India and as such he 

is entitled to all the rights and protections as guaranteed by 

the constitution of India and Laws 'framed thereunder.  0 

That the present applicant is an cx service manAfter 

11 serving 24 years of Defence service, the applicant .joined the 

4crvi ces under the respondents as Driver T--1 0 The applicant 

2 



srved under the respondents as Driver TO to the satisfaction of 

a]l concerned, and at no pci nt of time there has been any 

ccmplaint from any hiqher officials. 

44 	That surprisingly enc'uqh, the respondents have handed 

oer an order dated 24.10.2000 to the appiic:ant, tr ansferrinq him 

I ftom his present place of post ma to the Ic:F: Basar, A.P. The 

apl i cant made several representations to the concerned authority 

06th oral as well as written mak ma a prayer for modi i cation of 

K he said order dated 24.10.2000. 

copy of the said order dated 2412000 is 

1 	 annexed herewith and marked as ANNEXURE-1. 

That the applicant as stated above made several 

rprescntat ions to the concerned author i ty for cons i derat ion of 

hs case both oral as well as written but apart from assurances 

he has not been issued wi th any order considering his case The 

appl icant kept on performing his duties till the mid part of 

Fbruary 21 and till that time no order relieving him from his 

srvi cc has been issued on him 

Copies 	of the said representations 	are 

annexed as ANNEX1JRE-2 colly.  

4. 	That the applicant as stated above made 	several 

representat ions 	before 	the 	respondents 	hi qhl ight i ng 	his 

levanie's and also made a prayer for modi f i cat ion of the said 

o:[der dated 24.10.2000 The applicant apart from his other 

grievances made it clear before the respondents regarding his age 

arid remaining length of service 

j
4. 	That the applicant as stated above has been serving as 

Driver Ti under the respondents till the mid part of the month 

February 21 The respondent authc'r i ty also tocuk his 

a t endance  in the prescribed register showing his duty per icid In 

th 1 mid part of February he received a registered envelope 

ell  3 



1' 
brinq the date of such registration as 1322001 containinq a 

litter dated 27,11 21 reiievinq him from his service w,e f, 

3, 11 	and an amøunt of 15,000.00 has been sanctioned to him 

advance in absence of any such prayer from him 

A copy of the said order dated 27,11 ,2øø and 

the enveJ.c'pe are annexec:i herewith as 

ANNEXLJRE•-3 Ccii ly 

4 8 	That the applicant as stated above is an Ex-Serviceman 

ad after serving 24 years of de fence service he ioined the 

srvices under the respondents. Presently the applicant has ciot 

cdly 3 years of service in his credit and at the feg end of his 
fT 

sthrvice career he has been sc'ucjht to be transferred to place 

which is a tenure place of post i ng/hard stat ion 	The applicant 

hs got his permanent establishment inMeghaiaya and his three 

umarr ied daughters are now studying under Meghaiaya Board of 

Ecucation. Apart from that the wife of the applicant is a cardiac 

ptient The applicant highlighting his entire cr ievances made 

4.9, 	That the applicant begs tos tate that presently he is 

drawing his pension from Shi iionq and in case he is transfer red 

the Basar(A F' ) it would not he possi bie for him to draw the 

nsicrn and same will tell upon his financial condi t ion, on the 

other hand as stated above the appl i cant has got only 3 years of 

srvice left in his credit and at that point of time he wants ti: 

rcmain with his family members. The respondents knowing fully 

wi i all the facts have issued the order of transfer only to 

hrass him and the said action of the respondents is in direct 

ccntradi ct ion ci f various gui dcii nes issued by the irespondents 

ffom time to time 

4 	That the applicant could come to kno.w that the post of 

the applicant will be f ± lied up by a casual driver which is per-

se ii lecial and arbitrary. The fact is apparent from the impugned 
III 



brder dated :24, 12ø itself since nobody has been given posting 

iqainst his post The applicant also could come t ci k now t hat t he 

' e4 po n dents have issued the impuned order without any authority 

nd same has been issued without any app royal from the higher 

a. hor :i ty 

4 I 	That the appl :i cant beqs to state that the respondents 

We acted arbitrarily in issuing the order of transfer and the 

ubsequent order of release, that too to accommodate a casual 

çlr iver rep lac i nq a regular one Ti 11 date the appl :i cant has not 

ben paid his salary for the mi:nth of January and February 

ihciuqh he has per formed his duties The applicant in this view 

of the aforesaid facts prays for an interim i:irder ii rect i rig the 

resp:::inderits not to give effect the order of transfer dated 

1010.2000 till the dispi::isai of the appi ication 

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

For that the ac:t ion on the part of the respondent in 

isu i nq the impuned order is illegal and same depi cts non 

application of mind and henc:e the same is liable to be set aside 

and quashed 

For that the respcindents have issued the order of 

Jtr.ns Icr 	without any authority and same being 	an 	cirder 

::c:ntradi ctory to the various gui del i nes issued by the Govt of 

Inia from time to time, is liable to be set aside and quashed 

3. C 	For that the non-disposal of the representat ion filed 

'by the applicant is arbitrary and illegal and on the sai ci ground 

:.i tei 1 the a::t ion of the respondents are liable to be set aside 

knd (:uashed 

54. 	Fort that the applicant havinq a very little service 

beliod left in his credit and hence his case for retention in 

IC4'F.: Barapani , is requi red to be ccnsi dered 

5 



FrDr that in any view of the matter the action/inaction 

c 	the respondents are not sustainable in the eye of law and 

I 1jable to set aside and quashed 

I 6DETAILS OF 
That the applicant c:ec lares that he has exhausted all 

remedies available to them and there is no alternative remedy 

eSilabie to him 

7L MATTER9 NOT PREVIOUSL..Y FILED OR PENDING IN ANY OTHER C:OURT 

1• 	 The applicant further declares that he has not filed 

1 pevousiy any appi i c;t ion, writ pet i ion or suit regarding the 

çiievances in respect of which this application is made before 

other court or any other Bench of the Tribunal or any other 

athor ity nor any such application , writ pet iticin or suit is 

ndi nq be fore any of them 

8 

Under the facts and circumstances stated above, the 

ajpi i cant most respec L; fully prayed that the i nstar'it application 

b. admitted records be ':alied for and after hearing the parties 

o 	the cause or causes that may he shown and on perusal of 

r'cords, be grant the following reliefs to the applicant - 

8 1 	To 	direct 	the respondents 	to 	issue 	necessary 

modi fcation to the orders dated 24.10.2000 and 27 11 2øøø 

rLtai ni ng the applicant in ICAR 	rapani 

To direct the respondents to pay the due salary to the 

apiicant 

83 	Cost oft he appiication 

84. 	Any other relief/reliefs to which the applicant is 

ert it led to under the facts and circumstances of the case and 

,do emed fit and proper.  

6 



it , 
IVY le 

.jIN7ERIM_ORDEI PRAYED FOR: 

F'endi nq disposal of the appl i. cat ion the applicant prays 

OT an interim order directing the respondents nc't. give effect 

he order of transfer and rel ievinq orders dated 24 and A 11 	t :111 the disposal of this appl i cat ion, and 
.n c1 	 c 	psi-r. 

32 	 .,a 	 a a a a,, an, a. a an an, a aunts,,., a nnnttntnataft tutu., a 

/ 

1 PARTICULARS OF THE I .,P.,Ot 

LFo. No. 

Date 

3 Payable at 	t Ciuwahati 

2 LiST OF ENf:LOSURES 

As stated in the Index 	 - 

/ 
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L. 

VERIFICATION 

I 	Shr i Man Bahadur Chhetr i 	son of Shr i Pam Bahadur 

Chhetri, aqed about 57 years, at present working as Driver (T-I) 

do hereby solemnly affirm and verify that the statements made in 

paraqraphs 2k' n are true to my 

knowledge and those made in paragraphs 	 are 

also true to my icqal advice and the rest are my humble 

submss1on before the Hon'bie Tribunal I have not suppressed any 

material facts of the cased 

And I siqn on this the Veri fication on this the ANday 

of 	of 2001. 

Si qnature 

ig 
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INDIAN ODUNCIL OF AOLUCUITUML RF S1J.RA 

ICAR R$IARCH CO1WLX FOR N.1.H. RJQION 
UMROX OAD.UMIAN..793103 $ '1 

Dated, the Umiam 23rd October.2000. 

a? 

In tht jjtar.st of pul,ic service, the Director, \ 
XCR Research Complex for N.E.H. Region,Umiaa is pleased 
to trnsor the fo owinçj Drivers 'with immediate effect. 

Na a De4gnation - 	Wom 	 To 

XC1lR Research Arunachal 
Driver (TuX) ' 	complex for NEH Pra4esb• Centre, 

Ragiofl,UiaiaflL. 	IC1R,Rsaearch 
Complex for )IEH 
Region,Basar. 

2 • 	3hri.arka Bajadur, Arunachal 	IC Research 
Driver 	f ;, Pradeah9XC1R 	comp1exfor NEM 

Research 	Rocjioñ,UmiaJU. 
for  

I4EH Reçj ion, 
Basax. 

( k.J.Kharmai'p 	) 
Mrátive Or'>°  

Copy for infoxination and necessary action tos- 

1. 	Finance and Accounts Officer, XCAR Research 
Complex for NEH Region,Umiam. 

ea 

a. 	Asstt.Admifl,tstratiVe Offioer.(Estt) ICAR Research 	
ear Complex for NEIl Region.Umiam. 

1. 	Shri.M.D.Chetri,Driver (T'.I),ICAR Research Cornplex 
for NEIl Region,Umiam. 

40 	Shri.Marka Bahadur,Driver. ICAR Reseqrch Complex 	ree, 
for NEIl Region.krunachal Pradesh Centre,P.O.Basar, 
Aruflachal Pradésh. 	 to 

5, 	Joint Director,Aruflachal Pradesh Centre,ICAR 
Research Complex for HEM Region,P.O .Baaar, 
A1nachal 

 
Prade4h Centre,. 

6. 	Recruitment Cell. 

7 1 	Personnel file of Shri.Mara E3anadur,Driver. 

RK.D 
2/1O2k. 

* 

i 

I 
LJL.U. 	 • 
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ANNEXIJRE-- 2. 

I 0 

The Director 

ICR Resear;:h C:cimpiex for NEH Region, 

Jmroi Road, Umium'-7931 3 

(Thr::'ucih proper channel ) 

b Transfer to Arunachal Pradesh Centre 

ir, 

In refer r i nq to your order Mc. F:C: (p )6/88 dated 23rd 

Qctober 200 tr3nsferr i nq me to Arunachal Pradesh Centre, Basar.  

I am to state the following few lines in this connection for 

favour your sympathetic ccnsi derat ion 

That Sir, my wife is sufferincl from diabetic and high 

blood pressure since icing and undergoing treatment in Shi 1 long 

lwith the specialists con'::erned at Military Ho:pi tal, Shi I iong 

(2) That Sir, my three daughters are studyinq in di fferent 

schciols/Ccileqe in Meghalaya. 

(3) 	That Sir, I am construct ing a house at Si 1 i gur i which 

is started and it wi ]. i requi re at least one year to comlpiete the 

house 

(4: 	That Sir, I am a defence petitioner and getting pension 

from Shi I long as per Defence Rules and it can not he transfer red 

to Basar.  

(5) 	That Sir, I shall he retiring after 3 years and I am 

old in age and have physi cal problem for which treatment is gc'ini 

n here. 

Under the above circumstances, I pray to your honour to 

kindly re consi der my case of trans fer and cancel the same so 

that I can save my family members by staying with them at least 

/ - 



fr 3 ye.rs 

Dated Umiam the 1st Ncv20 Yours faithfully 

(NhBC:hettri )  

Driver T-I ICR, Umiam 

1.11.2-1000  



tNNE x UF: E-

(REM I NDER 	i )  

he,: Director 

Cc'R Research C:omplex for NEH Recj ion, 

mrpi Ri::ad, Urn i um--793 1 3 

Thouqh propor channel : 

ub Transfcr to A.P. C:?ntre 

i rL 

With reference to the subject captioned above, I would 

kb to state that I am very much aqcr ieved for the fact that I 

ave been transferred to A.P. Centre inspite of the fact th.t I 

ave submit ted my petit ion to cancel the transfer order wherein I 

av put forward the very many prohlems the personal problems, 

ami ly problems, my health problems, the health problems of my 

ar4ly members and many other problems I am cc'nfronted with as 

hon in my petition dated 11120 

In this regard, 	I pray your ciocidsel f to 	kindly 

ec'nsi der my case that the transfer may be canceled for which I 

h4 i ever pray.  

Yours faithfully 

( ri 	C:het r i ) 

Driver 

7i22ø(?ø. 

(THF:(JUI3H PROPER CHNNE1_ ) 

0 
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ANNEX URE-

(F.:EMINDER * II ) 

T zi 

The Director 

I CAR Research C:omplex for NEH Req ion, 

Urcti kuad, LJmium-79313 

M4halaya 

(1hrouqh proper channel ) 

Sh Transfer to Arunachal F'radesh Centre. 

With reference to the subject cited above, I have the 

honour to state that I have submit ted request application dated. 

let Nov20, reminder dated 7122000 and Medical C:ertjficate 

da led 29.12.2000 to consider the cn rl 1 .. u-in of my transfer,  

IL:AR Arunachal Pradesh Centre Easar (AF ) on stated grounds 

I am sorry to inform you that I am not getting any 

r€pl ice from you Sir, till date and my dai].y attendance is cut in 

t Attendance Reqieter without qiv i ng any proper reasons in the 

minth of January :2i 

Further I am to inform you that I have submitted a 

:i cal Cer t i f i cate of Civil Hosp i ta I, Shill ong of Eye Spec:i al :i st 

Dc: t cr 

Further I am to inform you that I served several All 

c'vr India in Mi 1 i tary Service for :24 c twenty four : years leaving 

'my family members. My three years of service is left and I may 

'k ihdly he allowed to serve remaining three years of service 

wdhout d:i.sturbing me and my family members as per f%overnment 

prvis ions 

I humbly request you Sir, to kindly reconsi der my 

Qnsfer to ICAR Sasar Centre (AF. )in keeping in view of 



sted appi i cat ions stated above 

An 	early reply is awaited from YOU Si.r at earliest 

dt 

Thanknq yOU 

Yours faithfully 

Ni B C: he t r :' 

Driver,  

DateJ, Shi 1 lonq 

the 12.1.2001. 



— 

fli o Uirecto r, 
eu. I 	carc!1 Cuii1' i€:'_, 

Umiam, N eia.i.aya.. 
(ihxo ugh Proper Chaiici). 

b ub : 1euet for reconsideration of my transfer to 
A.L Centre. 

Ref : 1) Ny applicTUon dated 1.11.2000. 

!1y reminder No 0 1 alication dated 7,12.2000, 

Ny rer"inIerPo,2 application dated 22.1.2001. 

i i r, 

1 h !.Ve t!t 	.1 .  i;c' info rm yu u that I s urprised. 

t 	How ir'.n:i ch bc ye ur na :e 	is not in salaxy bill 

I c 	aet erds duty in the vehic.le, lCtR 

b 	F1pUi J. in ) C :r 	o 	() 1 •.i un uary , 	20"01 	as psr-atendari Co 

x;.•r nc vehiele celi.uiio 	live ws drawn 	in the 

any .3 	ure Icr whic3'i 1 have 

.Lfl C 1i t;i ye u 	.Lr \r.cth my itii.ncJer ap.Lioat iOfl Ci'te(i 22 • 1.01, 

I am to in1xm you that 1 have served tiie 

N 	JJ pr.t of Cho Country even in very difficult area 

of tb Ce ui try :.nd fouht 	Inst iakista War in the year 

1965 md 1I? 1 in Armed Forces, 517  years of age does not allow 

C 	O !ft;V 

 

fn)m olleto ano thor p lace. itena1nng tti ree 

y e: r c C ; orvice at. the t ime ol' retirneri t. t s aUowed. me to 

;er; at II:AL N.: . ai:i :; r g rieverices pxvided by the 

Cov 	L. 

urth or, I would TLikc to drai your kind 

Ln10 r:Ubon t.h at. IL h;:ve 	:tIlcwi.ng 	lifficu:Ltjes 	to 	rove 

from iCh Larapani to 	rur 	c!al I radesh C entre , i. ai' 	1- 	) 

1) ihat ir, three yoaLs of my s(:-;rvice is left and it is 

•)eJI/ pa.iiiluJ. I.' F 1no to go on a t1u)J1r wi. ;1 	IugL:agu i.n 

o f 

2) 	it IL very dIffIcuJ to thange the HY  address to draw 

H e rn:L H ry pension fair) nx)d again, 

con t d. • 2.., 



- 

-3- 

3. 	1y three unmafried daughter are studying at school/ 

c11ec of 'iJ.long in the course of eghaiaya, State 

hi oh COUI-Ses are rio t t, e u oh in g by tli e A run a cha 1 p rade sh. 

1 can not leave my three unarr4ed daughter alone at ICAR 

ookny Barparii for their 8tUdiCS4 

	

4, 	ireatrncnt of my ill wife is going on at Shillong 

.o 'hich fuciLLtie are not avaIlable at Arunadial Fradesh, 

Centro, iclsar 0  

	

5. 	it is very risky to my 1if as well as office duty 

to attnin full tension und leiving alone at Arunacnal 

'rdeh Ce'Lre, Iosar( ;.i'). 

7. 

 

li,  1 Was force(1 t10 join at Arunachal 1' radesh Centre, 

Lsar, omtJiirig goes wrong with iiy family rnmbers my J4fe 

A.] • C ntre, Lasar arid also o rrics duti es, respos hilities 

y) to the office or ofi leer. 

i eeiini in v.Le c. i' the IhO"Je nientioned facts, 

i4Li;:11y end perional rrb1erns, I humbly request you sir, 

ftlnXly to rcor.sider ny transfer to Arunachal Tradesh Centr€ 

Easar,  

An '?arly reply in this regard is awaited f2n 

'I 	UI' 	ir, 't 	tL erlitt date. 	- 

r1..y4itLrC7 you, 

U dted, 
thE. 	 _2UQ1. 

1- 

Iv 

yours faithfully, 



- 

	 - (7- -- 
I1/DIL3' COUNCIL OF AGRICULTURAL RESJjARCN 

- 	I0,61 RE$EAJCU COMPLIZ FOR N.S.H. Rii'GIO1I 
5, 	 11M4W1 ROAD,UMIAM..793103: 

No,1Ci'F)6188. 	Dated the £/iniam 27th N6uember,.2000, 	 - 

adDER 

In pursuance f this 0//Los order of suen number 
dated 2411012000, the Director, JC4R Research Complex for 

iuN Iie9Lon,04iam is pleased to relisue Shri.t.B.chejrj, 
L)rivor (2'-4) with effect from 3061192000 (4.1.) so as to 
enable 1dm to Join at his new plac* of posting at Arunachal 
Pradesh Centre, ICAR Research Complex for 111 RegLon,P.Q 
Jiaser. 

Sanction is also accorded to the grant of an aduanos 
of £.15,0001.. (Rupees fifteen thousand)only to enable 11m 
to meet the expenditure in conneOtton with hLXransf.r, 

( M.t1.1hafljz ') 
Ad'*tnjstratipe Officer 1  

Cops for information and necessary action to:- 

Finance & Accounts 0/J'icer, ICAR Research Complex 
for Null ReQion,Lladam. 

43.stt,AdJnifljjtratLpe Offtcer,(Estt) ICAR Research 
Complex for 1W! R6gLon,Umgam, 

ShrL.M.J3,chctrg,Drl,p,r (T-1), ICAR Research CompXex 
/orgff Eegton,Unsiam. This has a re/arena, to hia, 
applicationdt4.7.77.20QO and it is intimated that 
the same could not be considered due to Administrative 
reason. 	-. 	 - 

40 	Joint J)irector, Arunachal Pradesh Centre, ZCAR 
Researh Coiizplcx for NEff Region,p00.Basar,Aruflachal Fradeslz, 

54 	Vehicle Coordinator, IC4JI Reaearlj Complex for NEll le9ion,U14iarJz, 

69 	liecrwtt,ent Cell, for information and necessarV 
action9 

7. 	Jr 0 p 0 j, to Director, for kitd information of the Dreictor. 	 / 

- 



; 1x 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWATI BENCH 

AT GUWAHATI. 

*1  

ORIGINAL APPLICATION NO. 90/2001. 

Shri Mafl Bahadur Chetri 	S.. Applicant., 

- Versus - 

Union of India & Ors. 	Respondents, 

The Respondent No • 3 begs to file their Written 

Statement as follows :- 

1 • 	That all the averments and submissions made 

in the Original Application are denied by the answering 

Respondent save and except what has been specifically 

admitted herein and what appears from the records of the 

Case. 

2 • 	That with regard to the statement made in 

paragraph 1 of the original Application ( hereinafter 

referred to as the O.A. ) the answering respondents beg 

to state that the order dated 27 .11 .2000 was given to 

the applicant personally and upon his refusal to accept 

the aforesald letter it was served upon through the peon 

book on 1.12 .2000 which too was not received by them. 

contd... p  2. 



Wk 

2. 

Thereafter the applicant was issued another order No. 

RC(P) 6/88 dated 19.12.2000 in partial modification of 

Order dated 27 .11.2000 whereby it was communicated that 

the services of the applicant has been 4 relieved w.e.f. 

31.12.2000 ( A.N.) and further an amount of Rs. 15,000/-i 

has been released as TA which may be received from the 

Cashier of the Institute. But the applicant had refused 

to accept the same and thereafter when the same was sent 

through the peon book on 21 .12 .2000 the applicant even 

refused to receive the aforesaid orders. Later on both 

these orders were sent to the applicant through registered 

post at his residence. In this connection it would be 

pertinent to state that the applicant suppressed these 

relevant facts in the original Application, on this count 

alone the original Application is lia)le to be dinissed. 

Relevant extract of the Peon Book and the 

letter dated 19.12.2000 are annexed hereto 

and are in arked as ANNEXIJRES - Ri & R2. 

3 • 	That with regard to the statement made in 

paragraph 2 of the original Application the answering 

respondents state that the applicant vide his communic-

ation dated 29 .12 .2000 had communicated to the respondent 

No. 3 referring the transfer order as well as the release 

order that due to his indisposition he is un1e to 

proceed to Arunacha]. Pradesh Centre, Basar to join at his 

contd... p  3-, 



3. 

new place of posting. Pursuant thereto the applicant 

submitted an application dated 30.12.2000 for medical 

leave w.e.f. 30.12.2000 to 8.1.2001 for 10 days along 	- 

with the Medical certificate and advice of the AMA for 

10 days rest. As a matter of fact it is clearly proved 

that the applicant was well aware about his release order 

and especially the order dated 19.12 .2000,which he did 

not receive deliberately and vide which he Was relieved 

w.e.f. 31.12.2000 ( A.N.) . In this connection it would 

also be relevant to state that till date the applicant 

has not produced any fitness certificate/application 

praying for extension of leave or joining report. It 

may also be noted that the applicant Was released w.e.f. 

31.12 .2000 and the interim order of this Hon'ble Tribunal 

dated  

Copies of letter dated 29.12.2000, 30.12.2000 

with medical certificates, Fomn of Application. 

for Leave and Doctor's Prescription are annexed 

hereto and are marked as Annexures - R3, R4, 

I 	 R5 and R6 respectively. 

4. That with regard to the statement made in 

3 of the Original Application the answering 

t has no comments to offer. 

That with regard to the statement made in 

4.1 of the 0 .A • the answering respondents beg 

contd.,.. 



4. 

to spate that the order dated 24,10.2000 was issued 

whereby the applicant was transferrklg to Basar, Arunach&. 

Pradesh. The representation filed by the applicant on 

1.11 .2000 was rejected by the Competent Authority on 

Administrative Ground and the sane was communicated to 

him on 27 .11 .2000. However, the order No. RC(P) 6/88 

dated 27.11.2000 Was modified and in partial modification 

another order No. RC(P) 6/88 dated 19.12 .2000 was issued 

whereby the applicant is deemed to be relieved w,e.f. 

31.12 .2000 ( A.N.) from Jdm his present place of posting. 

Thus the question of the applicant performing duties 

beyond 31.12.2000 (A.N.) does not arise. The applicant 

proceeded on leave by simply leaving an application for 

10 days  medical leave w.e.f. 30.12,2000 to 8.1.2001 along-

with unfit certificate provided by ?MA and till date 

neither the applicant has extended the leave nor reported 

alongwith his fithess certificate for resuming his duties. 

However, if at all he was declared fit which is not known 

to the institute he should have proceeded to join at his 

new place of posting at AruflaChal Pradesh Centre, J3asar 

in lieu of his communication dated 29.12 .2000 (Annexure-R3). 

It is denied by the answering respondent that all of a 

sudden on 13 .2 .2001 he received the order dated 27 .11 .2000 

releiving the applicant w.e.f. 30.11.2000.Ifl fact, the 

Office had issued two orders relieving the applicant, 

first one was issued on 27 .11.2000 and the other one was 

issued on 19.12.2000 in partial modification of order 

contd.... 
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5. 

dated 27 .11 .2000 relieving the applicant w.e.f. 31 .12 .2000 

(A.N.). The applicant had refsed to accept both the 

orders and so both the orders were sent at his residence 

by registered post. The applicant was very well aware of 

the subsequent order dated 19.12 .2000 as would be evident 

from the letter dated 29.12.2000 ( Annexure - R3 ). 

Therefore, the pretence of the applicant may not be of 

any avail • Further when the competent authority disposed 

of the representation dated 1.11 .2000 vide letter dated 

22.11.2000, the question of disposal of reminder stated 

to have been filed by the applicant does not arise. It is 

thus evident that the applicant has resorted to falsehood 

and suppression of matérial fact. 

6 • 	That with regard to the statement made in 

paragraph 4.2 of the O.A. the answering resporidetts have 

no comments to offer. 

7 • 	That with regard to the statement made in 

paragraph 4.3 of the 0 tA . 

thCn of the applicant that he has served under 

the resporidents as Driver T-1 to the satisfaction of all 

conceined. There are instances of 9ross misconduct on 

the part of the applicant and complaints about non-

perfoLmance of emergency duties and incidents of his 

insubordination. 

cor'td 9 . 



6. 

Copies of the aforesaid complaints and the 

reply are annexed hereto and are marked as 

ANNEXtJRE - R 7, R Band R 9 respectively. 

8. 	That with regard to the statoment made in 

paragraph 4.4 of the O.A. the answering respondents 

beg to state that the representation dated 1.11.2000 was 

examined and was rej ected by the competent Authority 

on *dministrative grounds. 

9 • 	That the answering respondents deny the 

correctness of the stateuent made in paragraph 4.5 of the 

0 .A. as it is absolutely raisconceived • The applicant was 

informed vide order dated 27.11.2000 that his represen 

tation dated 1 .11 .2 000 for cancellation of transfer order 

dated 23/24 .10.2000 could not be acceeded to due to the 

Administrative grounds. Regarding the applican1s perfor-

mance of duty. i.pto mid February, the respondents beg to 

state that he had proceeded on Medical Leave wte.f. 

30.12 .2000 for 10 days  i.e. prior to the date of his 

release from present place of posting to Arunachal 

Pradesh Centre, and till date neither he has submitted 

any fitness certificate provided by tMA, if any, for 

resuming his duties nor he hasprayed for extension of 

the leave. As a matter of fact the applicant is absent 

unauthorisedly from Jdw his duty nor he has, proceeded 

to join at I.C.A.R., A.P. Centre, Basar after availing 

contd.... 



7. 

medical leave • Thus the averment of the applicant that 

till mid part of February, 2001 he performed his duties 

and till that time no relieving order was issued is a 

false statement made on oath. The applicant's letter 

dated 29.12 .2 000 ( Annexure - R 3 ) belies his owni stand. 

Therefore, this aspecti of the applicant' a conduct needs 

to be viewed seriously by this Hon'ble Tribunal, 

10. 	That with regard to the statnent made in 

paragraph 4.6 of the 0 .A • the answering respondents beg 

to state that it is incorrect that the applicant has 

made several reresentation. Only one representation 

dated 1 .11.2000 was submitted which was replied to vide 

letter dated 27 .11 .2000. The remaining letters dated 

7.12.2000, 22 .1.2001 and 16.2 .2001 are reminders to 

letter dated 7.11.2000, since, the representation dated 

1 .11 .2 000 was rejected by the competent Authority, the 

question of disposing the reminders does not arise. 

11 • 	That with regard to the statement made in 

paragraph 4,7 of the O.A. the answering respondents beg 

to state that the applicant performed his duties till 

29.12 .2000 and thereafter he applied for medical leave 

w.e..f. 30.12.2000 to to 8.1.2001. In terms of his letter 

dated 29.12 .2000 the applicant ought to have proceeded 

to A.P. Centre, his new place of posting as in the mean-

while, he was released frcmBarapani w.e.f.31.12.2000 1  

vide Order dated 19.12 .2000. That apart, the Medical 

Leave availed by the applicant also expired on 8.1.2001. 



8. 

Thus the question of the applicant remaining on duty 

till mid part of February, 2001 déss not arise. The 

respondents have never taken his attendance in the 

Attendance Register beyond 31.12.2000 (A.N.) • But such 

risedly and forcibly signed the Attendance Register from 

8.1.2001 to 31.1.2001 and fro1.2.2001 to 15 .2 .2001. The 

H 	order dated 27 .11.2000 was sent to the applicant by 

registered post only when he refused to receive it. The 

amount of Rs. 15, 000/- was sanctioned to him as T .A. 

Advance to avoid any inconvenience to the applicant in 

proceeding to join at his new place of posting i.e. at 

I.C.A.R., A.P 14 Centre, Basar. 

12 • 	That with regard to the statement made in 

in paragraph 4.8 of the 0 .A • the answering respondents 

H 

	

	beg to state that it is not true that the applicant has 

got his permanent EstablishiLent in Meghalaya because 

he has drawn House Building Advance for constructiog 

a house at Siliguri. The other points raised by the 

applicant cannot be considered on the aforesaid Adminis-

trative grounds. 

A copy of the said representation dated 

1.11 .2000 is annexed hereto and is marked 

asAEXJRE - Rj. 

13. 	That with regard to the statement made in 

contd. 



9. 

paragraph 4.9 of the 0 .A • the answering respondents do 

not agree that the applicant cannot draw his pension 

if he 

never insisted that he should not remain with his fnily. 

It is denied by the respondents that the transfer order 

has been issued to harrass the applicant or in contra-

vention of various guidelines issued by the respondents 

from time to time • It is for the applicant to plea and 

establish violation if any such guidelines governing 

transfer. 

14 • 	That with regard to the statement made in 

paragraph 4.10 of the O.A. the answering respondents 

beg to state that the driver whø is to replace the 

applicant is a pennanent T-1 Driver working in the 

Institute and not a Casual Driver as stated by the 

applicant. The Director of the Institute is fully 
a T-1 technjciath (driver) and this transfer 

competent to transfer/order has been issued with the 

approval of the competent authority and in the exigencies 

of Administration. 

15 • 	That with regard to the statement made in 

paragraph 4.11 of the 0 .A • the answering respondents 

beg to state that they have not acted in any arbthtraLy 

manner as has been alleged by the applicant in issuing 

the transfer as well as release orders. on the other 

ha)md the applicant has behaved in an irresponsible manner 

contd.... 



10. 

and had even refused to receive the official commufli-

catiofl.As a matter of fact the applicant has resorted 

to conduct which can be termed as insubordination and 

triedç to even mislead this Hon 'ble Tribunal and has 

suppressed material facts regarding his relieving order 

w.e.f. 31 .12 .2000 vide order dated 19.12 .2000. He has 

also mislead this Hon 1 ble Tribunal with the information 

that the person who will replace him is a Casual Driver. 

As pointed out above the applicant's reliever is a 

permanent T-1 Driver of the Institute. 

A copy of the order dated 13 .12 .1999 is 

annexed hereto and is marked as Annexure-'Rll. 

16 • 	That under the facts and circumstances stated 

&ove, it is respectively submitted that the application 

is devoid of any merit and the same deserves to be 

dismised with cost. 

VERIFICATION .•., 
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11. 

V E R I FICATI ON 

I, Dr, Narendra Deo Vezma,. Son of Muriilal 

Verma, aged about 57 years, presently working as Uirector, 

Indian Council of Agricultural Research, Research Complex 

for N.E .H. Region do hereby verify that the statements 

made in paragraphs 	 fO, 	13 	O( 

are true to my knowledge and those made in paragraphs 

12- ''t,°l iç being mattersof records of 

the case are true to my information derived therefrom 

which I believe to be true and the rest are my humble 

submissions before this Hon'ble Tribunal. 

I sign this verification on this the 

day of July, 2001 at Guwáhati. 

Director  

1T:. 
ICAR Research Comptex For N.LH. Region. 

Umiam, MeghalaYa 

SIGNATURE 
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Zn partial modifiction to this Office Order of 

ien ru 	r t.d.27.11.2O0O. ahrj.M.D.chettri. Driver 
('iZ) te hereby ro2iovo4 of hn 4utiq with of 

£xati 31,22.2000i so as to enable his to join his new 
plaos.Of posting at 8iftr, - I Ufluctu&l Priiots1t Centre. Other 
points of the earlier order dt4627.11.2000 rftaiflbff 

	

• 	
4\ 	

l 

4-inhri.) 
• 	 Matt. Mminietrati'e Officer. 

	

• 	 (Mznr) 

Copy for information and zwceesary action tos" 

1. 	Finance & Jcounte officer, XCR R?zearc1 Complex 
for X1.i.}1. Region,Ufl%iflXft. 	 .1' 

20 	?estt.Mmini.trative officer, (stt). XCAR Reoeard% 
• 	complex for NER Region,Umiam. 

3.: -- shri.frl.B.Cbettri. Driver 'T4), XC144R Research complex 
for N,.H. Mgion.Umiarno in azunt of 5915.000/. 
(Rupees fifteen thouaand)oflly has been released as 

which may be received from the C&&tter of: 
this Znstitute. 

40 	Joint Director, 2runachal PraUesh Centre. XC¼R 
Research complex for 141CM R*gion.P.O. EMe&g.ArU.haahal 
Pradesh. 

5. 	Vehicle Coordinator., XCtI1 Resepardh complex for NEff 
Region,Umniam. 

• G. 	'$teoruittnøn Cull, Xth(. i.smsirIi O.sy)l-nt iOr HIM 
ftogion.UP%.tam for inforni&ion and neoeunnr zotiOfl. 

7111 	 3r.P.%. to 1)ireo.nr, for kind information of the 
Dixootor. 

krcl. 
- 
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FoffnofAppli cation for 	
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t• 
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I' 	vit1 7( 	frii 	(j II kI)b 	 2 16 ,  

: 	MlJ fl hiiriqr rid U)u 1 t 	
•.', 	•. ; 

(f ? 	 j sIi 	(flI1j(jfl 	 fl ut 	' 	 I 	tIt 	it ii" 	, 

1&iv 
: 	1 	I 1 r4 nNfr I 	ArtI 3fl1 'i1 ; 	i 	 pII•1•1 q' i 	' ih ( 	>1 I')(i 

NOTE : Itcms 1 tol I mus ftc filled in by all applicants wbethcrgazetted or non-gazcued. 
!:t 	,,1. .3fTt1;cT;TTiT 	

• 	 . 	 . 	 .. 	 . 	 • 	 : 	• 	 .: 	•' 	 •• 	
• :1• 	 ••• 

Name ofoppli t
3L1: 	I ei&4;•rA.: 	),) , I 

2 	 i 	I 	 : 	'•1 	 ih I''I' •  

Lcave rules appIicab1c 	 i : 	, ' 	' i r 	1  

Postheld 	;. 	. 

• 	

. 	 Vr................... 4 
Department, Office and Section 	 * 

5 R 

Pay 

6 
House rcntaJowance,conveyar 	1owand" 	r ti 

or other Compensatora 	Ycedjawñ in tbe ,'. 	 '• 
. 	 ~ éL.._- 

present post 	• 1 
	 I L1 	P 

• 	 I 	 .• . 	I., 	 •. 	. 	 ••. 

7 	 l 	
liii 

from which requtreil 
% 	

0 	 • 	

•. 

8o 	H 
Sundays & Holidays, if any proposed to be 	 / 

prefixcd/sufljxcd to leave i 	
. 	 I., ••. 	 . 

Ground on which l%1vi1s a plied for 	 tL 	CLLL&_ 

10 

	

	{T 4 RIRA 45,  Uft U,  at B aTzmw 4 co j 
De;etunfrmlJIcac, and the natureI 
,andperiodofthatleavb 	• 	 : 	_•_.• 	7Z: 

I. 
• 	I Proposed/do not proposc ; to avail myselfof 	. 	 . 	

. 

leave travel concession forthe block years 1 
........... ............... durin,g theensuing leave. 

I' 	12..() 

i 
 

I undertake torefuncl the diflrence belwecn the leave aJar' dia)n during leave on average 
pay/commuted leave and that admissible during leave on half average 1'ay/hf pay Ieave,which 



-. 	 ,. 	 . 	

. 	 •: 	. 	 , 	. 	 I 	: 	

\* 

: 	 . 	
(tv) 	 '4k10 

9MN 1933 
fq (ii) I F'izrr () ai ,3tPI tr *f  

. .. 	 . . . 	I undertaketo refund the leave 	 due'whichwould not have been ' 

admissib1ehad& 81 (c)l RIII1I (d) 	laRuies 1933 not beenapphed, uithe 
' 	

cvcntofmyvolrntary retiremcnt oresgnauon from service at any time unulI eambalfpaylca):e \ : 	not less than the amont oficave not dtióava"  Lied ofb'  

9 	
bThr-i flf 	 ,i ",T 	' !ç k 	i 	

ff 1 	iOV, 

J 	115 	
4• 	 I 	
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I: 	Date 	' - 
	

i ••t 's : 	

Signature ofapplicant 
4 	 , 	 I 

: 	
l3 	 • 

a 	Remarks and/orrec!ornmendatiorofthc Controlling Officer. 	 l 

:•• 	• 	 1 	•.;.. 	 :. 	
:: 	

.:t 	 . 	
: 

iii 	 t 	I 

_Date 	. ................ 
 . 	

:. 	 ; 	 Signature .................................   
., 	 . 	 . 	 . 	 . 	 . 	

. 	

••I.; 	 ,. 	 .. 

Designation. 

I • . 	• 	. 	• 	 . 	,. 	
., 	 .., 	 . 	 . 	 .. 	.. 	H 

	

CERTIFICATE REGARDUG ADM1SS1B1LflY $?OFLEAVE 	I 

;t 	I 	 (:Nc ;fbitn 	 s 

I ' 
' 	

¼c. (Bj Accountant General in the case ofGazetted 011icer) 	14 	t 1  J ) 	 I 
. 	 .. 	

•H •4 	• 'I 	' 	 •' 	
. 	.. 

..................... . ............ 	 •L.•'. . 	 •...(&IB) 

Certified that 	I • 	•• 
Natuze ofkae 1 , 

for 	 t,rrU 	t p,Aroni 	 tO 	
, 

kPeriod 	 • 

, 	
4 	

p 	
•q 	

4 	 a 

/ r 	isadrnissibleunderrule 	 ofthe 	• • 	 • 	• 
I 	 .Itules 	I 	 1 	4 	I 

1 	 i 	 } ') 	 p 	 4 	II 	• 
- 	

• 1 	 I 

Date 	
: 	 - 	 . 	

Signature 	
$.• 

	

I hmfleslgnation..I 	m 	
I 

II 	
I 

	

r 4 	 .. 	 , 	 1 •  

15  

? Order of sanctioning authority 	' 4 

4 	
4 ~wti t tu 	i 	 I 4tl 1 1 u t3i I 

1) 	 . 	 ç11 	4 	I 	 • 	 . . 	 . 

1 	l 	' 	i 	 h 	4'IJI ) 	)IflJ3 

i 	
I 	

h 	 it 
1 	Date 	 1 	 Signature 	 II 

• 	 . ,. 	. 	 1 	• 	44'IIL, 	.: 

( 	. 	 . 	 . 	 . 	

. 	 It 	fI 	•;tLi• 

F . 	 . 	

DesignatiorL.,:...L..:.:...;. 
I 	 .'.; 	 ... 

I 	
. 

I 	
1 4 	 I1 	 I 	 I 	 1 

llTIfl T! T1 ' 	TZ 	7TVVTTRT1 	 1 	 'I 	 I 

I1tb. nnHrnt k cIrtwnt' nflv cI)tflSattj; 	. 1 'anc.. the sanciionin.t authority should state whethtr on 
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ANNExrJpE - R VII. 

5/10/94 

Sir, 

I, LWB M.B. Chetry committed mista)e, that 

is why I am sorry for it. In future I shall follow your 

order, So apologise me to-dr 

Yours faithfully, 

Sd/- M.B. Chetry. 
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TO 

The Director 

ICAn 	orh ("01-fill1ox,  for I'El  

ih 	
S 

Subject :— Necjiigcnco of 	.:r.ntc fJ:1 :y by ijrivnr. 

• 	Sire 
Liost respectfull)r I like to st 	the fo11owin 

low wc.irds for your kind ond 	 cn-ii.rrtiçfl. 

1\1t51V  

;O[norgoncy 

wife the 1.adic1 Officer of ICAR dviced eiindiao 

 hospitt1 	ion t :Thillong (..;opy'u'.1,o d) 

/e contc.ed the Vehicle Co—ordinator for a vehicle 

on payment basis. He advisedus to contact Shri M.B.Chetri, 

• the driver on duty. 

utwhon'wo roquted Shri M,B. Chctrid he rofuGod 
S 	S •  • 	to'goSo we hadto wait till morning to got a private 	. 

vohiclo and admit my wife in 

viant to CLI nfirm whethcr thrrO iA proV1Sifl 

for etnorçjcncy dut/ for Drivor ox note 	there is provision 

tIt& how the Driver c'n r f -  I in cn s of incdicri 

crcr!erlcyo 

- 	I 	ha1l bc 	i Lef,i if you 1 1:indiy r'n'.tire lie iiattcr 

through sorio officcr.-and take nocossry c Hioli. I: o;-c hinçj 

11)pens to ht vdfo then the vihole matter will be P. 

complicated onoo 

With regards. 

cdi3yto:- 

	

)ehic1e Co—Ordinator for 	
. 	Yo1urs faithfufly. 

fovour of information and 

	

nacosSarY action pleaSe. 	 '(Khiros Sarma ) 

• 	 - 	. 	 T.S.I-.4. Estao Coil0 	 I 
CAfl Rcsearch C 0111010 X 

- 	 . 

• 	 • 	
• 

/ 



I- 

0 

/ 

/ 
/ 

•• •j \/ : 	 ___________________ 

	

I 	

- 

L 	 •\ 

• 	 ' 	 .* 	\'• 	•f"\ 

'.' 	 I- 	• 	
(• ' 	 \ 	

' 

• - 	 . 	.- 	Cçfi 	
-': 	 ' 	

•'•• 

L 	

YO 	 \(( 	 0 
• 	C: 	\ ' 

• - 
	•y 	

•. 	
• 	 • 	 • 

• 

.'Ic 	'.t_• 

I • 	 ' 	'\ 	
'•,, t_•_, 	

•- 	\_' • 	• 	

:'• 

voco 

-c3 l
•.  

0 	 •• 	 • 	 . 	

•• 	c•• 	 •"- 	•• - 	- 	 • 	 • 	•• 

61 

AINO

- 	 • 	

'•'-•' 	
••\ 	\ 	

0• •  •' 	 •• 

' ) 

• 	 •- 	
' 	 - • 

' 	

- 	 ,, 	 \J •• 	• 	 •' 	 - 

S • 	 c 	 'I 	 . 	 - - 

\.-\e 

	

Co. 	- 	
• 

	

, 	.\-V\' 	
•• 	

01 

	

• 	I 

	

\.(. 	\ 	
ç 	 • 

	

- 	
- 	

•,o 	\ 

,., 
- 	 •. 	

\ _\ 	
- 	 j 	(•' '

C. 

	

3 	•:.\C 

	

• 	 t 

o 

• 	 / 
/2- 

! fl •"' 

•1 
A 

ON 

- 	U9' ••b 

).- 	•l 

c i 1  

I: 	(•IJt0. 



ruo- 
.. 

- 

(. 

The Director, 	x for NF1 RegLOfl. 
le ICAR gesearCh 	'u3 Umroi Road,Umial931 

(ThrOfl proper chdnnel) 

Sub:- Transfer td Aruflachal pradosh Centre. 

S 
23rd october 

(P) 6/ In ferriflg to your order No.RC 	
date(l  

2000 	
erring me to ArunaChal pradesh Centre, ear. i am to 

state the foiloWiflg 
few jines in this cónnedttofl for favour your 

sir,my wife is 5ufferiflg from diabetic and high 
3Od pressure since long and flergOing treatment in 

shi1lon with the specii.it concerned at. Military 1-1ospetil 
.11 

/ 	
my three daugflter are 5tuding in different 

.1 /Chool/cou 	in Meghalaya. 

(3hat sir. I am 09tuctg a 
house at siliguri which is 

9tarted and it wiLl require at Least one year to conlete 

eflalOfi the house6 
am 

a defence pentiOter and gettiflQ p 
That sir, I 	 eiw 

f/f 	hilloflg 
as per Defëueflcles and it cannot be 

from  

1/ 	
transfered to Dasar. 

(5.).,That sir, .1 sha1lbe retiring afeer 3 yearS and I am old 
have physical problem tor 

which treatment i 

going on here. 
Under the above circUmStce. i pray' to your honour to 

UndlY rc-cOfl8' my case of transfer and cancel1 
the same 80 

tflat i 
can save my familY embers by 

0tayiflg with then' at least 

for 3 yearS. 	• 

D at4 U 	
the 1t NOV'2000.' 	

yours faitfifUllYP 

CnetLri 

• 	C 	

Umiam. 
Driver TI,1P  

•••i_i 	 •• 	

// 

L. 	( 	
•7'II\: 

• / 	

,( (!jI 

- 	 • 	

. 



INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
ICAR. RESEARCH COMPLEX FOR N.E.H. REGiON 

UMIAM-793 103 

No RC( R)5192 	 J 	Dt The 1301 Dec ,L99Q 

.0 R.DE.. 
..,,. 

As Per ,  (lie rccoinrniidaton of the DPC constilulcd vide this orncooider of cvcn No. dMcd 9.12.99, 
the following AdrninistrativeTcchnicaI i2nd Supporting stafl of the Institute are hereby declared having 
satisfactorily completed their probationary period/confirmed in their grades with effect from the date shown 
againstcach:-   0. 	 1 

Si. Name of the 
lncumbent(Sliri/Srnt) 

Name ofcctre and 
Designation 	..... 

Date of completion 
of probation 	. 

Date of 
confirmation. 

I. . 	SIKKIM  
I Bliagawati Prasad Tecti.Ass(T-11-3) already cleared .. 	14.12.95 
2 A.K.Sachart 	'. . L.S.Fann Manaer(T-1I-3) 18.02,95 18.02.96 
3. Mithilesh Tiwari Trg. Asstt.(T4) Home Sc. 09.01.97 09.01.98 

UMIAM  

L... Sushil 	Sharma 
Akhil Raujari Roy 

.
...T (i!2  already cleared 

already ckared 

17.11.95 
. 	17.11,95 6 Tech.Asstt(T-11-3) 

7 Clmadra Shekhar, 

DrulsonRangslarig 
'Siugh  

Tech.Asstt(T-1I-3) already cleared 17.11.95 

8 .Teclt.AssuçT-11-3) alreadycleared 18.11.95 

.9 Taudraflhiattacharya _jgAsstt.(T4)HomeSc 01.06,96 .  01.06.97 

C) RakeshKuinar .Tcch.As.stt(T4? 13_02 Q7 13,02.98 

II ApjyotiDeka 
NeclaniSingli 

,..TeckAsstt.(T-11-3) 	__ 07.07.06 	_.. 07.07.97 
12 Tedi.Asstt(T-ll-3) 15.10.98 ..  15.10.99 

13 HrishikeshChanda Jr._clerk 01.11.96 .01.11.97 

14 PurniniaDeb Jr.clerk 08.11.96 .08.11.91 

IS 
10 

17_ 
jL 

M.M.Noiigkhlaw 
tJ.t IrUjnisi 
.ftjinh Uhhtthth___ 
GojiathtthInkar 

. Jr. clerk .01,I1.96 _. 11.97 
h4 dci): 

.......Ui! 	H 
Dover Ii 

I 9'. II .°G 
. 	ftIIfltI1 	IVttftd 

05.05.95 

I. II .97 
fi 

05.05.96 
9 MarcosMowIon_ Driver.. .17.04.99 - 

29. .E3uhroy SSGi!  .27.0Q.0 3 _I°°° 
.2L 
22 

nir. 
DonnldWahIng 
N.Lakhiat 	__ - 

SS 	!________ 02,OQ. 
15.0° °5 13,00.06 SSGr.I 

23 SS Gd . 30.08.99 30,08,Q8 _,__

MANIPUR  

24 B.K,Sharma 	. Liveastóck Farm 
hlanaser(T-11-3) 

 f 

already cleared 19.11.95 

NAGALAt'ID  

25 
26 

H D Siiigh 
V.KcnnyNalco 	_ 

 Ti8 Asso_(T 6)Hon 24_11 Q6 24_I1 

Trg.Asso..(T-6)HomeSc. ..24.11!96 24.11.01 

27 W.RajenSingh __ Trg.Asso..(T-6)An.Sc. .26.1 1.96 	_. 26.11.97 

28 A.K.Klian________ .'Trg.Asso..(T-6gro .04.02.97. .04.02.98 

29 
30 

AvinasliChandra' TrAsttTiro. 
Lab.Assit(T-2) 

-Q46 

27.02.9Q 

..04.98.97 

- JosephKikon 
31 Ncrcuiainir Fis1icyAssu(T-l) 27.02.0 0 - 

33 
34 

Kcclioni N.Rciignna 

VisickolicSale 
Rokul11011 (liase  

Met. 9bservc!,11 

Ficldman(T-l). 

27.O2. 0 _ 

..27.02. 

liLt 

T 



ly. 

	 G : 

- 2-. 

35 Solelhou Puenyu Stock:niijçl-j) 27 02 QQ 
36 K.K,S,Luinni Driei(T-l) . 	05,03.0  
37 

39 

SatoNalco Drivcr(T-l) 05.03,0 
' 	 0503. 00  

22.02.Q 

- 

08. 12.9(6,  
38R,K,Sinha'  PowcrTiikrOper.itotcLj) 

ifSticno. Ncizcviso Nnkliro 

.40L 
41 

Tapati cknoity 
RckhaC'hristoplier 

HindiTjpisi 
S.S.Grl 

081295 2703.QQ 
27.03.99 27.03.97 

42 Narayan Poudel -SS Gr.l 27.03.98 30.08.99 
43 MoainongalaAo' SSGr.1 	. 30.08.98 

ARUNACHAL PRADESH  
44 Bharti Salot Trg Asstt T-4) Home Sc 01 03 97 0103 98 
45 Raliul singh Ficldman(T-1) alteadv cleared 16.03.95 
46. Om Prakash! 	

. Fieldrnan(T-I) a1ie.advleared 16.03.95 
47 Jagot .Ch. Koch 	. Fie1dman(T-I) already cleared 16.03.95 
48 lUi.Sukla Met. Observcr(T-l) 1603,Q4 16.03.95 
49 
5 (1 

..L L 

Nireshimar 
1 LI3.Cliôttri' 	' 	 , 	 .. 
LataiiyaGogoi 

Stockman(T-l) 1603.94 
405,11.08 

16.03.95 

.._....L...._P!I%f(.r..1L________ 
SS(Ji.-I 

0 	!. .!_____ 
23,07.4 

 ....... 
23.07.°5 

52 Blinal Ch. Das Safaiwala 29,0Q.97 29.0,98 

53 Sikolt Raml l  SañiIi 29 0 	91 29 09 98 

TRIPURA CENTRE  
54 Asltit Chakraborty '. Farm 	nagT-6) 18.05.97 

already ckaied 
189_ 
17.11.°5 55 Rain Murthi Tcch.Asstt(T-I1-3) 

L Ram Narayan T!!stt(T-11) 05.05,95 05.05.96 

MlZORAMCEN1E 
57 Girish Narayan 

Sinh ______ .•  
.' 	Met.ObservcrT-l) 

________-_______________ 
Safaiwali 

already cleared. 
________________ 

101.06.96 

10.9.95 

01 .06.97 _l_.Smt. Thanga Zuali;... 
# T-1 w.e.f. 29.6.96. 	 ., ........... ..... 

/ 
Sd/-  

( N. D. Verina ) 
Di,ecto,.f  

Memo No. RC( R)/5/9 	I 	 . 	. 	,' 	DL The 13 th Dec. ,1999. 
Copyto,  

1. 	AU the Joint Directors of CcntrcsIKVK Ln.chrge,Tura 
• 2. 	AU Heads of Divisions ISr.Farm Manager of HqsJ All A.A.Os of Hqs. 

3. 	Finance & Accounts Officer. 	- 
• 	4 	Petsônal file/Service Book,.  

5 	All the persons concerned by name 

ry 

I 
V 
 ZI) 

( (3 .Sinha 
Assit Admn. Officer 
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I eNcit 

IN THE CENTRAL ADMXNjATT NA 
GUWAHATI BENCH 

2001 

M.B. Chhetri. 
.Applicant. 

Vs 

U.O.I & Ors. 
Respondents. 

III EJOINDER TO THE WRITTEN STATEMENT FILED BY THE RESPONDENTS 

0.3. 

	

.1 	That the applicant has received the copy of the 

ttement filed by the respondent No.3 and have gone through 

th same and understood the contentions made therein. Save 

	

ani 	except the statements which are not 	
specifically 

admitted hereinbelow, rests may be treated as total denial 

ani the respondents are put to be, strictest proof thereof. 

	

20 	
That with regard to the statement made in para 1 

ofi the written statement the applicant offers no comment on 

i,h 

3That with regard to the statement made in para 2 

Of the written statement the applicant denies the 

correctness of same and begs to state that no copy has been 

serQed on him. The statement regarding serving the copy 

AUrgh the Peon Book is also not correct. On 1.12.2000, 

applicant was on tour to Aizawl and hence the statement 

is not true at all. The applicant has not yet accepted the 

aLount of Rs.15,000/ from the respondents. At that point of 

time the applicant was on official tour to Aizawl , and 

19 
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question of serving him on 1.12.2000 does not arise. The 

repondents knowing fully well that fact has made statement 

contrary to records and for which they are liable for 

cortempt of Courts Proceeding. 

A copy of the Log Book (Extract) is annexed 

herewith and marked as Annexure- RJ-1. 

4.i 	That with regard to the statement made in para 3 

of the written statement the applicant while denying the 

•coritentions made therein, begs to state that even prior to 

isuance of the impugned order dated 27.11.2000, from a 

re1iable source, he could come to know the fact that at any 

moment he would be released to A.P. Centre and hence on 

1,11.2000 itself he made a request to the respondents for 

consideration of his case. The aforesaid fact will be 

revealed from this representation dated 22.1.2001 

( It is further stated that unless a copy of 

imLigned order is not served, the question of transferring 

him does not exist. As per,  official records/Register, the 

applicant was in service up to 13.2.2001 but the respondents 

thereafter has not allowed him to work even after the 

interim order. The respondents have preferred a M.P. for 

vaatjon of his said interim order but till, date no 

moification has been made by the Honble Tribunal. The 

respondents have violated the said interim order dated 

22.2001 and the applicant has not been paid his salary 

sice January 2001. 

That with regard to the statement made in para 4 

of the written statement the applicant offers no comments on 

i 

20 
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6. 	That with regard to the statement made in para 5 

f the written statement the applicant while denying the 

4ttement therein begs to state that the modified copy of 

the order has not been served on him officially. In fact, 

~ a ijld Sri Harka Bahadur (Driver) who was sought to be posted 

in place of the applicant has also made a prayer that he may 

IeIkept in A.P. Centre and the applicant could come to know 

that in his case impugned order has been modified. Hence 

the question of transferring the applicant does not arise. 

Applicant craves leave of the Hon'ble Tribunal for 

direction to the respondents to produce the relevant 

ocuments at the time of hearing of the case. 

That with regard to the statement made in para 6 

f the written statement the applicant offers no comment on 

t 

8.: 	That with regard to the statement made in para 7 

bfr the 	written statement the applicant 	denies 	the 

of the same and begs to state that admittedly, 

the respondents have issued the impugned order as a measure 

af punishment which is not permissible in the eye of law. 

It is categorically stated that pursuant to Annexure-R--8 

odplaint, the respondents have initiated action to transfer 

th 	applicant to A.P Centre as a measure of punishment. On 

score alone the impugned orders are liable to be set 

aside and quashed. 

That with regard to the statement made in para 8 

Of 1  the written statement the applicant denies the 

correctness of the same and begs to state that no copy has 

be?n served on him. 

21 
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10. 	That with regard to the statement made inpara 9 

of the written statement the applicant while denying the 

cntentions made therein and begs to state that rejection of 

rpresentatjon by the respondents are illegal. The person 

sought to post in place of the applicant has been relieved 

in his place and hence the question of transferring the 

aplicant does not exist. The action of transfer orders 

(mpugned orders) started after receiving the Annexure—R--B 

cmplaint made by one Sri Khiros Sangma, Estate Cell, ICAR 

against the applicant. From the above it is clear that the 

ation on the part of the respondents in issuing the order 

has got a direct relation with the aforesaid Ann:exureRG 

canplaint and therefore it can be termed as an order of 

transfer with stigma/ punitive action. 

That with regard to the statement made in para 10 

tnI il of the written statement the applicant begs to state 

hat the action on the part of the respondents in disposing 

his representation is illegal and the said order dated 

711.2000 is a non speaking one. Other rejection orders 

a 1 e not been served upon the applicant officially. 

pplicant was on leave and after the oxpiary of leave period 

has not allowed to draw his salary since January 2001. 

he applicant has got only 3 years of service left in his 

ervice career and at this feg end at his service career the 

np.tgned action may cause irreparable loss and injury. 

/ 
2. 	That with regard to the statement made in para 12 

he written statement the applicant begs to state that he 

as now been settled permanently at Shillong. However, due 

o he problem for owning landed property at Meghalaya, the 

22 



-- 

/ 

plicant started his construction at his native place at 

1 iguri 

That with regard to the statement made in para 13 

0 1  the written statement the applicant begs to state that as 

pr recommendation of 5th Central Pay Commission 

rkornmendation, the employees should not be made to transfer 

at the feg end at his service career. The s ame principles is 

aplicable in the present case. 

1. 	That with regard to the statement made in para 14 

of he written statement the applicant begs to state that by 

tte mpugned order dated 23/24-12-2000 applicant was sought 

t e transferred to Basar (AP.) and one Shri Harka 

Bhktr, Driver (Basar, AP) was supposed to place in his 

prent place of work. But said Sri Harka Bahadur made 

seval requests to the concerned authority for not 

tparferring him to ICAR, Barapani, Meghalaya and now the 

applicant could come to kno that the concerned authority aJ  

has I considered his prayer and order has been issued to 
rt4n him at Basar (AP). Taking in to consideration the 

aorsaid fact, the impugned orders automatically has lost 

itsIforce and has became infructious. 

/ 
1. 	That with regadqthesWte it made in para 15 

ard 16 of the written statement the applicant while denying 
- 

tbe ~ tatement ­m­ad__e_  therein begs to state that presently Sri 

P.C,Choudhury T-3 Tractor' Driver and Sri Madhey, Chowkidar, 

who 1 àt authorised to drive the vehicle, has been 

allotied to handle the same violating the Rules. However, Sri 

Hrk Bahadur, Driver, is a qualifiedpOfl to handle the 
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vehicle but taking in to his retention at Basar, now both 

MChoudhury and Madhey has been handling the vehicle on 

adhoc basis. 

That taking in to consideration the facts and 

circumstances, the applicant prays that the impugned orders 

m a y be set aside and quashed and release his salary w.e.f. 

Jaivary 2001 
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VERIFICATION 

I, Shri Man Bahadur Chhetri , son of Shri Ram }3ah.adur,  

Chhetri, aged about 57 years, at present working as Driver (T-I) 

do hereby solemnly affirm and verify that the statements made in 

paragraphs 	 are true 	to my 

knowledge and those made in paragraphs are 

also true to my legal advice and the rest are my humble 

submission before the Honbie Tribunal. I have not suppressed any 

material facts of the case. 

And I sign on this the Verification on this the 

of a.iof 2001. 	- 

Signature. 

/A1cp97 1Lh 
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